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 के  सूबेदार  पलायन  कर  गए।  आसाम
 में  भाषा  का  संकद  पैदा  हुआ  और

 मुख्य  मन्‍्त्री  दिल्ली  में  मौजूद  हैं।  दिल्ली
 के  बल  पर  ही  वंशी  लाल  जमे  हुए  हैं।  उन  के

 खिलाफ  अश्रष्टाचार  के  आरोपों  से  इन्कार
 किया  जा  रहा  है।  ब््र्भी  मैं  ने  पंजाब  का

 उदाहरण  दिया  |  पंजाब  के  दो  एम०एल०एज
 ने  आरोप  लगाया  और  जांच  के  लिए  कमीशन
 बना  दिया  गया।  उन  से  यह  भी  नहीं  पूछा
 गधा  कि  इस  के  बारे  में  आप  को  क्‍या  कहना

 है  और  बंशी  लाल  को  यह  अवसर  दिया  जा

 रहा  है  कि  वह  सफाई  दें

 श्री  श्यामनन्दन  मिश्र  (बेग  सराय)
 एक  बार  नहीं,  कई  बार  |

 श्री  अटल  बिहारी  बायपेयी  :  बार  बार

 सफाई  देने  का  अवसर  दिया  जा  रहा  है।
 कारण  यह  है  कि  सारुति  के  तागपाश  में  वंशी

 लाल  ने  नई  दिल्ली  को  भी  ग्रस्त  कर  लिया

 है।  लेकिन  यह  भ्रष्टाचार  से  लड़ने  का  तरीका

 नहीं  है।  प्रदेशों  में  दिल्ली  से  सूबेदार  भेज

 कर  न  तो  संविधान  को  सार्थक  किया  जा  सकता

 है  और  न  राजनीतिक  स्थिरता  प्राप्त  की  जा

 सकती  है  |

 उपाध्यक्ष  जी,  वक्‍त  चुनौती  दे  रहा  है।  देश

 में  हिसा  की  हवा  है।  परिवर्तन  पुकार  रहा

 है।  जिस  लहर  ने  प्रधान  मन्‍्त्री  को  सत्ता

 के  सिहासन  तक  पहुंचाया  आज  वह  लहर
 पलट  रही  है  जो  लहर  उन्हें  सत्ता  के  सिहासन
 तक  पहुंचा  सकती  है  वह  उन्हें  धरती  पर  भी

 ला  सकती  है,  यह  बात  उन्हें  नहीं  भूलनी
 चाहिए  |

 MR.  DEPUTY-SPEAKER:  We  take
 up  Private  Members’  Business  now.

 Shri  K.  Lakkappa.

 लय,
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 15-30  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-SECOND  REPORT

 SHRI  K.  LAKKAPPA;:  (Tumkur):  I
 beg  to  move:

 “That  this  House  do  agree  with
 the  Tiwenty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  2ist  February
 1973.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  this  House  do  agree  with
 the  Twenty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  2ist  February
 1973.”

 The  motion  was  adopted

 15,30-1/2  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT
 (AMENDMENT)  BILL*

 Unsertion  of  new  section  IT)

 MR.  DEPUTY-SPEAKER:  Dr.  Karni
 Singh.

 DR.  KARNI  SINGH  (Bikaner):  Sir,
 [  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Salaries
 and  Allowances  of  Members.  of
 Parliament  Act,  i9%+.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to
 introduce  a  Bil  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954.”

 SHRI  S.  A.  SHAMIM  (Srinagar):  I
 am  opposing  the  motion  at  the
 introduction  stage.

 Extraordinary  Part  II,  Section  2
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 MR.  DEPUTY-SPEAKER:  You  ought
 to  have  given  notice.

 SHRI  S.  A.  SHAMIM:  I  have  sent.
 I  have  written  to  the  Speaker  this
 morning.

 मैं इप  दिल  की  मुखालिकत  साहिर

 लुधिपानती  के  उठ  मशहुर  शेर  से  करना
 चाहता  हुं  जो  उन्होंने  ताजभहल  को  देख
 कर  कहा  था

 एक  शह गाह  ने  लैन  का  सहारा  लेकर

 हम  गरीबों  की  मूहब्बत  का  उड़ाया  हूँ

 भजाक

 दो  साबिक  महाराजा  मेंम्बरान  की  गूरव  त

 का  मजाक  उड़ानें  के  लिये  यह  बिल  इस

 सदन  नें  लाये  हैं  ।  मकसद  कुछ  भी  रहा  हो

 MR.  DEPUTY-SPEAKER:  Mr.
 Shamim.  sit  down  for  a  minute.  You
 are  entering  into  the  merits  of  the
 Bill.  I  am  not  shutting  you  out,  but,
 pleane  listen  to  me.  All  these  argu-
 ments  are  against  the  Bill  itself.  Now,
 we  are  concerned  only  with  its
 introduction.  Have  you  any  objection
 to  its  introduction  on  any  ground,
 constitutional  or  legal,  which  would
 prevent  this  Bill  to  come  before  the
 House?  What  you  are  saying,  from
 what  I  understand,  is  that  you  are
 opposing  the  contents  of  the  Bill
 which  you  can  do  when  the  Bill  is
 taken  up.

 SHRI  S.  A.  SHAMIM:  I  must  speak
 in  English.  Obviously,  you  do  not
 understand  the  language,  which  I  am
 speaking.  The  Rule  Book  does  not
 say  legal  or  constitutional,  at  least  the
 one  which  I  possess.  My  objection  to
 the  Bill  is  that  this  is  obviously  to
 malign  the  MPs  and  the  motives  are
 playing  to  the  gallery  and  cheap
 gimmickry.  All  these  privileges,
 when  calculated  in  terms  of  money,
 are  absolutely  nothing.  I  get  a  salary
 of  Rse

 MR,  DEPUTY-SPEAKER:  This  does
 not  change  what  I  have  said  that  you
 are  entering  into  the  merits  of  the  Bi‘l.

 PHALGUNA  4,  894  (SAKA)  Allowances  of  MPs  273
 (Amdt.)  Bill

 You  are  entitled  to  these  views,  but,
 at  the  stage  when  the  Bill  is  taken
 up  for  consideration.  Now,  we  are
 concerned  only  whether  this  Bill  can
 be  introduced  or  noz.

 SHRI  S.  A.  SHAMIM:  Whether  this
 Dill  should  be  introduced  or  not?  In
 any  case,  this  is  going  to  be  put  to
 vote.  I  am  opporing  this  Bill  on
 principle.

 MR.  DEPUTY-SPEAKER:  Please  sit
 down.  Kindly  understand  me  ilso.
 The  question  of  whether  the  Bill
 should  be  introduced  or  not  is  the
 responsibility  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.  Here,  we  are  concerned  only
 with  whether  the  hon.  Member  has
 any  legal  or  constitutional  objection
 to  the  Bill  being  introduced.  What
 the  hon.  Member  is  saying  is  that  this
 Bil  is  not  right,  is  no:  proper  and,
 therefore.  it  should  not  be  accepted.
 That  is  the  burden  of  his  argument..

 SHRI  S.  A.  SHAMIM:  You  have  not
 unfortunately  seen  what  the  rule  says.
 The  rule-book  only  says  that  if  any
 hon.  Member  wants  to  oppose  the
 introduction,  he  may  do  so,  and  leaves
 it  at  that.  The  heavens  will  not  fall
 if  you  bear  with  me  for  a  few  minutes.
 I  shall  try  to  explain  that  this  Bill
 has  a  motive,  namely  that  the
 Members  of  this  Parliament  should
 be  brought  into  contempt  before  the
 people.  His  case  is  that  the  Members
 are  drawing  allowances,  and  if  you
 care  to  read  the  Statement  of  Objects
 and  Reasons,  you  will  find  that  it
 says:

 “The  Members  of  Parliament
 enjoy  a  spectrum  of  privileges  and
 allowances.”

 This  is  not  charity.  These  privileges
 are  there  because  we  are  supposed  to
 perform  certain  functions.  Why  not
 introduce  a  Bill  providing  that
 Members  should  have  no  salary  and
 they  should  not  have  any  allowance?

 All  these  days,  we  have  been  trying
 to  raise  the  issue  of  prices.  The  two
 Maharajas  who  intend  to  move  this
 Bill>...
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 DR.  KARNI  SINGH:  There  are  no
 Maharajas  now.

 SHRI  8.  A.  SHAMIM,  I  am  sorry.
 Iam  referring  to  the  two  ex-
 Maharajas  who  want  to  move  this
 Bill  The  rise  m,  prices  applies  to
 MPs  as  well  as  ron-MPs.  I  want  to
 submit  before  this  House  that  an
 MP  is  as  adversely  affected  as  the
 common  man.  After  all,  all  of  us  do
 not  have  a  private  income  an  these
 hon.  Members  have,  Actually,  they
 do  not  need  any  allowance,  and  they
 should  come  forward  and  sav  that
 they  do  not  want  any  allowance.
 Dr.  Karn:  Smgh  was  telling  me  that
 he  was  not  drawing  any  allowance.
 The  nation  is  grateful  to  him  (Inter-
 ruptions.)  it  should  be  credited  to
 the  National  Defence  Fund.  Only  to
 win  cheap  popularity  that  these
 ex-Maharajyas  have  turned  socialist,
 they  want  to  decreate  the  allowances
 and  put  income-tax  harriers  My
 humble  submission  is  that  this  ts  not
 just  and  this  is  putting  hon  Members
 who  have  been  talking  about  sociali-m
 ete.  to  a  very  difficult  test.

 MR.  DEPUTY-SPEAKER  t'unk  the
 hon,  Member  has  made  his  _  v.ews
 quite  clear....

 SHRI  S.  A  SHAMIM  I  have  just
 started.  This  3६  going  to  affect  your
 salary  also.  Once  this  3४  accepted,  it
 is  going  to  affect  all  of  us,  and  once
 this  affects  our  allowances,  it  will
 affect  our  functioning,  and  once  it
 affects  our  functioning,  the  whole
 parliamentary  democracy  would  be  in
 danger,  and,  therefore,  my  plea  is
 that  this  Bill  should  not  be  allowed
 to  be  introduced.

 DR.  KARNI  SINGH.  I  would  very
 humbly  like  to  place  before  the  House
 that  it  is  not  my  intention  at  any
 stage  to  bring  the  House  into  contempt
 with  the  people.  However,  I  do  feel
 that  since  the  country  stands  to  oppose
 ‘all  kinds  of  privileges,  it  is  necessary
 ‘that  we  in  parliament—and  that
 theludes  me  too,  because  when  it
 omes  to  ex-Princes  and  Member,  of
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 Parhament,  it  does  not  exclude  us—
 should  al.  practise  what  we  preach.
 Tt  is  because  of  this  that  I  had
 expected  that  the  House  would  have
 applauded  this  Bill.  I  am  not  opposed
 to  sums  of  money  spent..
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 SHRI  8  A.  SHAMIM,  This  is  a  Bill
 with  a  vengeance.

 SHRI  HEMENDRA  SINGII  BANERA
 (Bhilwara):  He  has  received  crores
 of  rupees  by  way  of  privy  purses  al!
 these  years  w.thout  any  income-tax
 (Interruptions).

 SURI  8  A  SHAMIM  Mv  telephone
 bill  3४  Rs.  1,000.  I  am  a  poor  Member;
 Il  have  no  ptivate  income.

 MR  DEPUTY-SPEAKER  Shu  S  A
 Shamim  ha  made  his  point  clear
 already  Now,  let  us  hear  Dr  Karni
 Singh

 DR  KARNI  SINGH  [  do  not  know
 why  the  hon.  Member  35  ६०  appre-
 hensive,  because  ६  his  slab  of  taxation
 is  more  (Interruptions)

 MR  DEPUTY-SPEAKER  —  Order.
 Now,  let  us  hear  Dr  Karn  Singh  I
 shall  put  the  question  before  the  hon.
 Members  and  it  :s  for  them  to  decide.

 SHRI  5  A  SHAMIM:  The
 marksman  has  missed  his  mark.

 great

 DR  KARNI  SINGH  The  apptal  that
 I  would  lke  to  make  to  the  House
 is  this.  Merely  making  anything
 personal  of  it  and  ridiculing  it  is  of
 no  we.  That  does  not  take  away
 the  seriousness  of  ‘he  matte.
 It  is  quite  possible  that  hon.
 members  can  say  ‘former  Maharajag’
 when  the  whole  world  knows  they
 are  finished.  It  in  ancient  history.
 Last  year  and  the  year  before
 I  introduced  two  Bills,  one  for  free
 compulsory  education  for  children
 upto  the  age  of  44  another  for
 unemployment  relief  and  another  for
 old  age  insurance,  All  these  were
 opposed  in  this  House  on  the  plea
 that  I  brought  it  as  the  son  of  8
 former  ruler.  '
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 What  I  want  the  hon.  House  to
 realine  is  this;  if  you  want  to  oppose,
 oppose  on  principle.  In  this  case,  the
 opposition  should  be  that  MPs  are
 entitled  to  a  privilege  and  they  should
 continue  to  have  it.  Okay.  That  is
 a  point  of  view.  Or  you  can  say  that
 MPs  should  not  have  the  privilege
 and  they  should  be  subjected  to  the
 same  taxation  as  the  rest  of  the  people.
 That  is  the  other  point  of  view—that
 is  my  point  of  view.

 The  hon.  member  may  have  a  very
 small  income  and  he  will  not  be
 paying  tax.  I  am  not  a  fraud  or
 humbug  to  say  that  I  do  not  pay  tax.
 I  am  paying  97  per  cent  tax.  I  am
 proud  of  it.  Probably  in  five  years,
 I  will  have  nothing  to  pay.  That  is
 the  taxation  structure  in  the  country.

 I  have  worked  it  out.  As  against
 approximately  Rs.  6,000  l  draw  as
 allowance  from  Parliament,  I  would
 have  to  carn  almost  Rs  24  lakhs  to
 clear  Rs.  6,000  which  should  be  the
 normal  case  if  the  allowance-income
 attracted  income-tax.  That  is  the
 taxation.

 Therefore,  I  feel  that  the  man  in
 the  street  and  the  Members  of  Par-
 liament  should  be  subject  to  the
 same  taxation  and  we  do  not  want
 double  yardsticks.  I  am  quite  sure
 that  Parliament  is  not  at  any  stage
 adverse  to  the  fact  that  they  should
 be  subject  to  the  same  tax  burdens.

 Take  the  privileges.  I  would  like
 to  be  clear  in  my  mind  that  it  is  not
 my  desire  that  at  any  stage  the  func-
 tioning  of  an  MP,  to  discharge  his
 duties,  should  be  hampered.  That
 is  not  my  intention.  But  I  do  feel
 that  taxation  is  something  that  ap-
 plies  to  all  Indians.  ‘Therefore,  there
 should  be  some  uniformity.

 With  this,  I  conclude  my  remarks.
 If  the  bon.  House  in  its  wisdom

 -eontinue,  throw  the  Bill  out,
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 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Salarizs  and  Allowances  of  Mem-
 bers  of  Parliament  Act,  1954”,

 The  motion  was  negatived.
 MR,  DEPUTY-SPEAKER:  Leave  is

 refused.

 SHRI  MURASOLI  MARAN  (Madras
 South):  On  a  point  of  order.  There
 has  been  a  convention  in  this  House
 that  no  Private  Member’s  Bill  has
 ever  been  opposed  at  the  introduc-
 tion  stage.

 MR.  DEPUTY-SPEAKER;:  Ii  is  not  a
 convention;  it  is  the  pleasure  of  the
 House  to  give  leave  or  not  to  give
 leave.

 ‘15,44  hrs;

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Serenth  Schedule)

 sit  सोगेन्द्र  शा  (जरनगर):  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के
 संविधान  का  और  संशोधन  करने  वाले  विधेयक
 को  पुरस्थापित  करने  की  अनुमति  दी  जाये

 MR.  DEPUTY-SPEAKER:  The  ques
 tion  4s:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  fhe
 Constitution  of  India“

 The  motion  was  adopted.

 श्री  भागेन्द्र  झा  मैं  विधेयक  को  पुरस्था-
 पित  करना  हु  t

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  arts.  00  and  489)

 SHRI  R.  P,  ULAGANAMBI  (Vellore):
 I  beg  to  move  for  leave  to  introduce
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